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(Open court) 

CENI'RAL ADMI NISTRATIVE TRmUNAL 

ALI.AHABAD BENCH, ALLAHABAD. 

ALLAHABAD THIS THE SthDAY OF JULY, 20Ql. 

CORAM :- Hon ' b l e Mr . Justice R.R. K. Trivedi, v .c. 
Hon ' b l e Ma j. Gen K. K. Srivastava , A. M. 

Orgina l Applicatio n No . 1164 of 1996. 

1 . J . N. UpadhY?ya S/o 5ri Cha nda n Upadhyay 

a/a 44 years , R/o 150-A, Mee ra Patti, 

Dhumangang , Allahabad . 

2. Mrityunjay Pra sad s/o Sri Ram ji Shukla 

a/a 42 years, R/o 157, Tula RamBagh, Allahabad • 

••••••• Applicants . 

Counsel fmr the applicants :- Sri s . s . Sha rma 

V E R S U S -------
l. Union of I ndi a owning a nd r epr esenting Rail \'1ay 

El ectrification, Notice to be served on the 

General Manager , Head Quarters , CORE. Nawab Yusuf 

Road , Civil Lines , Allahabad. 

2. The Chie f Engineer and Chief Personnel Officer, 

CORE , Nawab Yusuf Road , Civil Lines , Allahabad • 

• • • • • • • • Re s1X>ndent s 

Counsel for the respondents :- sri A .c. Mishra 

• 

0 R D E R (Oral) - -----
( By Hon ' b l e l1r . Justice R. R. I< . Trivedi, V.C.) 

By f !ling this o .A under section 19 of the 

Admini strative Tribunal ' s Act , 1985 , a direction has 
...., \l 

been prayed that the a pplicant No . 1 SIL J.N. Upadhyay 
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, 
may b e g ive n pay in the grade of ~.1200-2040/- ( RPS) 

\·1hich i s being paid to Sri Jagnath . a employee junior 

to him. It has a l so been pr a yed tha t applicant No.2 is 

serving as Mat eria l Clerk which is Gr o up III post a nd 

he i s entitled for payment of sa l a ry in the g r ade of 

Rs . 950-15 00/- ( RPS ). c.A• ha s been filed in para 17 o f 

\'Jhich it has been stat ed tha t the higher pay sca l e t o Sri 

J ag na th is justified as he was granted two promotions 

on adhoc ba s is prior to 30.09. 1988 . Afte r 30.09.1988 
. 

more than o ne adhoc promotio n coul d no t be grant ed unde r 

Rail v1ay Board ' s Cir c ula r . Thus he i s get ting highe r pay 

scale . But under t he Railway Boar d ' s dir ectio n adhoc 

promotion coul d no t give n t o applicant hence he is getting 

10·1,.1e r s ca l e t ha n Sri Jagnnath. The r esponde nt s have 

tried t o justify the afore ~aid differance in the pay 

sca l e of t wo per son s who a re -v1orking o n simila r posts. 

It can not be disputed tha t it ha s resulted in anomaly 

as the per son j unior to the a pp(hicant is getting higher 

pay scale. Both the appli cant No.I and Sri Jagnnath are 

\'1or k ing in the Ra ilway El ectrification Unit on deputation 

basis a n d their lien i s w·ith the Northern Ra ili·1ay . 

Allahabad Division. T~ey are hol ding the same cadre. In 

these circumstances , in our opini on , this anoma ly i s 

r equired to be r emov ed by act i on of respondent s . So far 

as the a pplicant No. 2 i s concerned , i t i s not disputed 

that he is serving as i'1CC which i s a g r o up •c• post for 

\'Jhich the pay sca l e is 950-15 00 but appl icant l.Jo.2 is 

being pa i d the sca l e of Rs . 825 -12 00 . l·Je do not find 

a ny justifiab l e r eason for not paying the sa l ary to 

the applicant in the correct sca l e . His case a l so 

r equired c onsider a tion by the r esponde nt s . 

2. The O. A i s accor ding ly d i sposed of finally 

with the direction t o the r espondent s t o cons i der the 
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ca se of applicant No . 1 and a pplica nt No . 2 i n the l ight 

of observation made above and decide their r epresentations 

by reasoned order within three mont hs f r om the date a 

copy of this order is fi l ed b e f ore him . The applicant s 

sha l l fi l e the r epre sentat ions a l ongwith copy of this 

order \tlithin tt·10 \.,reeks . 

3 . The r e ·will be no order a s to costs . 

Vice-Cha irman . 

/Anand/ 
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